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returned income. fn Financ ia l Year 
1981-82 the D irect.,rate had overseen 
104 cases and total additions amounting 
to Rs. 58.80 crores wero rn 1.de to the 
returned income. A'i re:tards F: nancial 
Year 1982-83 it is not p ible to ascertai n 
the results of sc r utiny at th is stag~ 

because all the relevan t a 'cs ments hwe 
not been final ised yel. 

Improved Infra S tTucture to attract 
Int rnntiomu Tourists 

7510. SHIH A. C . D <\S : W Ill t he 
Minister f T U• 1 M AN D CI VIL 
AVIATI N b ~ ple d to ·; tate : 

(a) whether Government hwe pr,J~ 

vided improved infrast ucture in t a .. 
country to attract in tern ttional LOU t ist; 
and 

(b) if so, the targ~Jl of the flow o f 
tourists set for the year 19 3-84 ? 

THE MJN fSTER OF STATE IN 
THE MrNISTRY OF TOUR rSM AND 
CIVIL AVIAT fON (SHRI KHUR-
SHEED ALAM K HAN) : (a) Significant 
augmen tation has taken plac~ in 1 he 
areas of accommodat ion and tran11port in 
the recent p a t. Besi des, the dev~;lopmunt 
of infra s tructure to attract international 
tourists is a continuous process. 

(b) No targets fo r the flow of tourists 
have been fi xed fo r 1983-84. The depart-
ment, however expects to achieve a target 
of 1.7 m illion tou rists by 1 985. 

Stu_dy to Evaluate Efficiency Of Various 
Tax Concessions 

7511. SHRT CHITTA BASU : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether the Central Board of 
Direct Taxes has undertaken a study to 
evaluate the efficiency of various tax 
conces ions made so far ; 

(b) if so, whether the ~tudy has since 
been completed ; 

(C) the agency which is conducting 
the study ; and 

(d) by when the study i like ly to be 
completed ? 

THE M INIStER F STATE IN 
T HE M INISTRY OF FINANCE (SHRI 
PATTABHT RAMA RAO ) : (a) to (d) 
The Central B· ard of D:rect Tax~ has 
asked th·~ Nat :anal l ns itute of Publ 1c 
Finance and Poli~.;y to underta kc a tudy 
of some o f lh·.. tax conce'\~ions p rovided 
in the Income- tax Act, 1 96 1. The final 
shape of the st udy is y t to be decided as 
the t ime-frame, project cost a nd modali-
ties are being fin ·1I!Sed in com ultation wi th 
t he In. tit ul . T herefo re, i1 will not be 
po iblc to ind:ca c th·~ t ime by wh il:h 
the tudy is like ly to be completed. 

Increase In Excise Dut;v Arrears 

7512. SHRT CHITTA BASU: W ill 
the Minister of FiNANCE be p leased to 
stale : 

(a) whether it is a fJ.ct that Excise 
Duty a rrear h ave how.1 trends of SLeep 
increase during the las t three years; 

(b) if so, the a rrears amo un ts for tho 
last three years; 

(C) the m in reasons fo r increase in 
arrears; and 

(d) steps taken by Government for 
quic k realisation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl PAT-
T ABHI RAMA RAO) : (a) to (d) The 
revenue locked up in litigation in court 
(in cases where, pending the final judicial 
determination of the issues in dispute, 
assessments/ demands are onJy provisional) 
cannot be said to be in the nature of 
arrears. In other cases, where demands 
for duty have been raised, but recoveries 
have not been made, the information, for 
the last 3 years, as to the amounts invol-
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ved, is as given in co1wnn 2 of the Table below :-

Year Arrears of revenue Total collection of Percentage of Column 2 
in crores Excise Duty in to Column 3 

1 2 

1980-81 217.84 
1981-82 278.36 
1982-83 *339.88 

(*Upto I .1 .83) (Prov.) 
To enable these arrears to b; viewed 

in p roper per. pective, data about the total 
collec tions of Ccntral-Exci e duty duri ng 
the same per iod indicating the percentage 
that ·such arrears constitute f tho total 
collection , are given in column s (3) and 
(4) of the above Table. 

Wh ile :n absolu t term · there has 
been increac;e , during the last 3 year , in 
the amount of revonu in arrc1.rs, viewed 
in the perspective of th..: overall c llec-
tions, thi increase cannot be aid to be 
so steep. Furt11cr even in the e case , a 
very Jargo proportion of the amount in 
arrears is c ve rcd by the stay order grant-
ed by quasi-judic ial or jud icial authori-
tie., which cann ot be recove red till such 
stay orders are vacated and the matters 
before such authorities a re finalised. 

The recovery of arrears of revenue is 
an on-going fun tion. Such mea ures 
(administrative, Jagal and others aimed at 
liquidating the arrears) as are considered 
necessary from time to time continue to 
be taken, and these measures include 
stops to expedit~ the fin a!isat ion of the 
case$ of disputed demand where recove-
ries have been Sl'lyed, and enforcing, 
through pur uasive or coercive action as 
necessary, the demands that are not in 
dispute 

Employees Sacked By LJC 

7513. SHRI SUBHASH YADAV: 
SHRI M. RAMGOPAL REDDY: 

Will the Minister of FINANCE be 
pleased to state : 

crores 

3 4 

6466.33 3.36% 
7402.71 3.76% 
8255.90 (R.B .E .) 4.11 % 

(a) whether it is a fact that Life 
Tnsurance CoJl'oration o f I ndia recently 
sacked nine of its emp loyee who were 
found vcr-qualified; and 

(b) if o, what arc the ruasons there-
of? 

THE DEPUTY MJNTSTER IN THE 
MINfSTRY 0 FINANCE (SHRI 
JANARDHANA PO JARY) : (a) and (b) 
Nine per on misrcprcs ntcd and gave in-
correct part=cular rcg"'. rd ing the ir qual ifi-
cations wi th a view t get regular employ-
men t in the Corpo r:~don . When these 
fact s came to J ight du rine the 'prob1tion' 
per 'od, the orporation con idered it 
adm in istrat ively de irab le to d ischarge 
them in ace rdan wilh the rules of the 
Corporation. 

Backlog Of Rcrcrvation For SC/ T Emp-
loyees in SBI Bhubancswar Cirles 

751 ~ Shri A. C. DAS : Will the 
Mini ster of F INANCE be pleased to state: 

• 
(a) what is the back-Jog of reserva-

tions fo r Schedu led Caste/Scheduled 
Tribe employees against promotions 
from Clerical/Cash Cadre to Officers/ 
Junior Management (Accounts) Grade-l 
in the State Bank of India, Bhubaneswar 
Circles ; and 

(b) how Government propose to fill 
up the back-log ? 

THE DEPUTY MfNTSTER IN THE 
MINISTRY OF FINANCE fS HRJ 
JANARDHANA POOJAR Y) ; (a) and 




